) Page No. S
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
) NEW DELHI
o OA/FAIRAJCCE No._332/ 191
© 0 SHEAL AL, RACHANIANT :
APPLICANT(S) COUNSEL
VERSUS
UNIC ¢ CF oIa
 RESPONDENT(S) COUNSEL
Dmﬁ} ‘Office Report - Orders
4,
12.4.1301
: %§;<- Present ; Shri P. adhav Paqlk“l Counsel for
‘ : the applicant.

Issue notice to the respondeats

on admission.
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25.4,91.

List the case on 25.4.1991,
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Preseat : Shri Madhav Panikar, counsel for
' the applicant.

None for respondents inspite of
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At the request of ‘the learned counsel
for the. appllcant the case be listed on

6.5.91,
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(P. C. Jain)
Member (A)

(T. S. Cberoi )
Member (J)
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TA- Page No. :
Date’ - Office Repoft - Orders )
6.5.1991.
) . |Present: SL, f C\m\ﬁ(,\ ]}m Q | .
Y 1) Camniel gp l;)t’l\@%:
Thé'Ad&Qcateé are stated to be on
strike. Adjourned to 4-5-11},
| zm ot qh . CS}%
& (B.N. DHOUNDIYAL) .- .,  (J.P. SHARMA)
i} ‘MEMBER (A) . . ' " MEMBER (J)
6.5.1991. ‘ .- 6.5.1991.
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